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ENTRJL ADMUNISTRATIVE TRIBUNAL 
GUWAF-JAT I BEIcH 

OERSHEET 

• '\• 	
arigin1 kpplecation 

se .etition No.  

• . 
	 nte'rnpt petition No, 	- 	 I 

App1 ats 

_VS - 

H 0 rp ant (s)___ 

Advocate for the APP1eCat ( S)  

Advof:e for the Respondats) , 

NotofheRtry_ 	Date 	Order of the Trib un__ 

	

31.7.02 , 	Heard Mr. M.Chanda 1  learned 

counsel for the Applicant. 

The application is admitted, 

411 for the records, 

1 	 . .... . 	 List on 2898.2002 for orders. 

L 73 	• 

L a i an  

mb 

•2898.02 	 -List on 260.02 tO enabje 

the respondents to file written  
.. 	

1 	•G44J 	 statement, 
• 	 •s ¶ 	
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• 	
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O.A. 236 of 2002 

U37 	1 q4 

éJ2P 
8911.02 	List on 11.12.02 to enable the 

respondents to file written statement. 

L V 

0' W 

W\U( 

lrn 

11.12.02 	Heard Mr. G.N. Chakraiarty, learn- 

ed counsel for the applicant. Mr. A.Deb Roy 

learned Sr. C.G.s.C* for the respondents 

again sought for time for filing written 

stateio.nt. Earlisr, We have allowed time 

to the. esndents to file written state-

ment. However, fu€her four weeks time 

is alloed..to the respondents for filing 
written statennt. List rn 9.1.2003:for 
orders, 	 S  

L . 
Member 	 Vice-Chairman 

mb 

t 	u 

• k - 

9.1 .2003 • 	present:- The Hon'ble Mr.Justice 
- 	• 	V.S.Aggaria1, Chairman 

The.Hcn'ble Mr4(.K.Sharnla 
Administrative Member. 

• At the request of the learned counsel 

for the respondents list the case oá 7.2. 

2003. WrItten statement to be filed before 

7.2.2003. 

'C 
Member 	 Chairman 

nf 

?-eQ 	'b'Lc-J4 

hb 
- 7.2.2003 The respondents are yet to tile written 

statement though time wa granted. Put up 
the matter on 7.3.20003 to enable the 
resporicients to file written statement 

posit1vely. No further time shall be granted 

on that ground to the respondents. 

Member 	 Vice-Chairman 
mb 	

__ow  

cu. e 	vLtD 	
! 

4-. 
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Notes of the Regist 	 Date 	Order f the Tribunal 

1.4.2003': 	Mr. A. Deb Roy, learned 

Sr. C.G.S.Cs appearing on behalf 

	

'I 	

:f the respondents stated that 

the applicant has already 

obtained the relief sough for. 

At this stage, Mr. H. Chanda, 

	

4J 	 learned counsel for the applicant 
* 	 'prayed for time to obtain 

• instruct ions on the matter. List 

on 21.4.2003 for orders. 

Vice..Chairman 

I. 

mb 

roS 

cu-e- So 

29.4.2003 Present: The Hon'ble Mr.Justice 
• 	' 	 D.N.Chowdhury, 

Vice-Chairman. 

• 	The only controversy raised in 
this application pertains to confer 

mnt of the benefits under Assured 

Career Progression 9cheme. 

Heard .M.chanda, learned 

counsel for the applicant and also 
Mr.A.Deb Roy, learned Sr,C.G.S.C. 

Mr.Deb Roy referred to a coTmwnica-  
tion bearing No.DOK/WtJ/QA-236/2002 

571 dated 10.1.2003/13.1.2003 and 
stated that as per coirnrnnication 
dated 26,22.2002 issued by the Sr. 

Administrative Officer for Dy.' Dir 
ector General, the applicantws was 

given the benf it under Assured car-
eer Progression Scheme vide comu- 

nication No 
54804ated 11.12.2002 alongwith 

Shri Debananda iJiup, Painter. The 

Contd. 
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29.4.2003 upgraded Scale of the applicant as 
per the said communication reads: as 
follows:.. 

"R$.3050-75..3950_80...4590/..I' 

The pay after incrernhhas been f 
ed at Rs.3425/... A copy,ofLthe comu i 
cations dated 26.]2.2002 and 11.12: 
2002 are placed on records. 

1.M.Ghanda, learned counse1 
for the applicant has, however, sta 
ted that the applicant ought to have 
have conferred the scale of fis.4500- . 
125..7000/ instead of the scale give. 
now 

From the facts alluded above, 
admittedly, the applicant was given 

a higher scale. If the applicant is, 

in fact, aggrieved by the action of ,  
respondents, he may submit appropria 

representation before the authority 
asking for remedial measure. In view 
of the fact that the applicant is 
already conferred with the benefits i 
under Assured Career Progression Sch-
eme, no further direction need to be 
issued on the respondents in this re 
gard. 

The O.I.A. thus stands disposed. 
There shall, however, be no order as 
to costs, 

Vice-Chairman 

I—  • 

\ys\, 

:.. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAI-IAT1 BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunali Act, 1985) 

0. A. No. 	/2002 

BETWEEN 

Sri qri I Bahadu r Chettry 

on at La t0 Ran Ba haiL! r C he t:t r y 

Jriq as Helper. 

Doordarshari t,end i- a.., Dui'ahatI 

Guwahati. 

.Applicant 

-AND- 

I, 	The Union of India 

Fepr earn Led by Lhe $ecret:ary t;o tha 

G:ovr.rnmen L at India. 

Min.iatr'y of intormaLl on & Broad Caat.inq. 

iiI India ia::I.io & Doordarh.n 

2. 	The 	1::':. rae bar General., 

(:)oor'darsh.n E:ha'ian 

I 



I,  

So 

;. 	The Director,  

Doordarshan Kn dr a 

R.G.Baruah Road 

(:U b\I a hat: i 

..Respondents. 

DETAILS OF THE APPLICATION 

Particulars of order(s) against which this alication 

is made. 

1 his 	appA3c.:at..on 	is made 	prayiflçi 	for 	a d.LreC:t.1.Ofl upon 

the 	rE:tOflkWltS 	to 	grant f irat 	f•  inanci.ai upgradation 

under 	Assured 	carrier Proqression 	( in short 	ACP 

rheme 	1 cind 	under Office 	Memorandum No. 35034/1/97- 

Estt: (1)) 	dated 9 0 ,. 99 1 n t he pay 	scale of Rs. 4500- 7000 .  

Jurisdiction of the Tribunal. 

The applicant declares that the sub5ect matter of this 

app I I cation is wel. 1. rtiithin the ,u r i sdict.ion of this 

HOfl hle Tribune.... 

Limitation. 

he applicant lU itFirr declares tFtit tI1,).5 application is 

tiled within the limitetsi. on prcrbed under sectic.:im21. 

of the (dr1l]..nI.1,sLr'Lii..1\'e Trzibunals Act,  

41 That. the applicant is a citizen of India and as such he 

is entitled to all the riphLs 	protections and 

f%r 	 Ckc 



the 	 i' 

:tn..ia. 

42 '('hat your api:icantu.it:.1aJLy, appointed as Helper on 

of- h F::r../ 199: 	in the Doordarshan Kendra. R.G. 

r'L('.I1 	F-7r.:Etd, 	Guwahati. 	The 	t:i: 	of 	Helper 	is 	r 

'i:c::hrii.c:1. 	1()t 	in 	the 	r:a.,' 	scale 	of 	Rs. 	::0-4000 

( Re i .i. 

43 That it is stat:ed that the appi. card:. had completed 12 

an 	9i:h 	FrL'urlr\/ 	2002 i..ii 

Be, 	it 	J;a.tC1 	t:t'i1. when 	Doordarshan 

Kendra 	c&rnufl:Jer 	the 	purview of 	Prasar f3harat 	. 25% 

t:)ost 	of 	Holpei ' 	were 	rant:ed a. 	higher re\'isod 	Si53,1O of 

p, 	3050"4590/' 	al t:ho'.,qi'i. 	a. 1.. 	helpors are 	per f'oi - m.ing 

similar 	duties 	and 	responsibilities but 	the 	rest: 75% 

:lnc..tudir'iq 	the 	appli:.::ari1: 	has been 	discr'.iminat:er.J in the 

alter of 	granting a turt;her revised sc:ale of 	ks. 	3050- 

4590/.. rest r - i of- lug the ben of 1.1: on 1 y to 25% o I t; he to La 1 

str'enqth of Helpers. As suc..::h applicari L me.tec.i out A,I1 th 

host:il a. disc r'im:inat...on. 

4. ,4 	Tt'iat -the 	 of lnd,ta_, t::rportment 	of 	Personnel. 

- 	....' Training, 	New [ulLi. - 'i.:c Office 	''j:'ri:r-t:It.,rn 	(:tl:art 

9.51999 	i5$I..!ed the 	Assure::t Career 	Pr- octr- essic'n Scheme 

for 	the 	I:e..........al Government iSivi....Ian 	Emplc'yeas. '.'herein 

it 	has 	been 	dec::i.ded to grant to 	f inancial 	u rctriation 

as 	rOOOTiI11Ofl dod by 	1: he 	5th Cent ra 1 	Pay 	Comm i Se iOfl 	and 

also in 	accordance L).:Lt:h 	the .'riaa:J settlement :Ji::J 

11l:ti 5;pte.iibrr 	1997 to 	Crou.p ,, & eiit:.li::.ee 

rJ ' iLx 
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on cornpitiOn of 12 ye-a rsarid 24 years. of r equ far 

servioC respactavalY 	
subject to condition No4 at 

4nneXurc'i) 	of 	the 	sa:i.cl 	Offi.. ca 	Memorafld'Jffl 	dated 

<;i999: 

A copy of the 0 M 	dated 9 	1.999 10 annexed 

heretc' and is marked as Annexu re-i - 

4.5 T hart you r app ii cant completed 2 year cdsor vi c:a as 

-ielpar -  on 9 2 2002 in 000rdarShan Keidra Gui,ahat.i a'-

such he has acquired eligibility for grant Of first 

rincilrl up qr- adaon 	In 	termS of OM dated 9f2 1999 

issued by the 0OPT 	government of 	india 

That it is stated that the next promOt1on..l avenue of 

the appli C3nt from the post of HelPer LO the cadre of 

achni.ciani in the n'' Sea 10 of 4500- 7cCo/---. As per rule 

on I y t hose he 1 p n - s i- ho have C.OfflP I etee .....yea re of 

ser --
,'icc In their cadre are eligible, for appear IriC) in 

the DepartiiI01taL C)ompet:i.tI VS ExaJniflatiofl for promotion 

to the post. of r.chn Ic Ian against 202 :Jet:;artiIIen t:ci 

quota ,\hi.ch would be evIdent from the scheme of 

Peps.tmental examination of the yea r 2001 	
2002 los' ad 

...  

under 	letter 	No 	[;:EHelperVSiI (T)/2001 	dated 

1,10.2001. 

Copy of the letter dat:ed 1 10 200L Is annexed 

he,---- :to and mert'ed as AnfleXU reII 

47 .....hat your applicant after attaining eligibliltY 	
for 

rat: financial UP gradation under 0M. dated 9J';;J999 

M  % . r 
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an cc'nipJ.etioi of 1:2 ye...irs of servire on c'oo;> 

accc'rdjnqly the r.:..pplIcant subrriitted a repr:entatftn 

efore the respond.nt.s on 18L22002 praying inter atia 

for grant: of first financ:ftJ up gradation in terms of 

the O.M. dated 98,1999. But find:i no, no favourable 

gLy On the same again s..JbrIiltted a representation on 

18,3:2002 for grant: of first: financial up gradation but 

to no result. 

Copies of 1: he ret:: rosen tat: ion da ed 18, 2. 2002 and 

18.3.2002 are anne>:ed hereto and marked as Annexure III 

& IV respectively. 

4,0 That your sppl:icant being h:iqhiv d:isappointed We to 

the act ion / I nec ti on of I: hr. reapon den t:s aqa I n su bm I t.ted 

another represeritati on on 842002 claimIng the benefit 

of first financial up gradation In the pay orlp of r;.,. 

45007000, In this connection it may be stated that the 

next: avenue of promotion of the applicant:: is available 

to the post of lechnician in the piv scale of Re, 4500-

?000 under 20% departmental quota. Theref ore. 

eppi....cant: claimed his first: financial up gradation to 

the scale of Rs. L fl 7 0 / 

A copy of representation :Jated 3,4,2002 is an ie:rd 

hereto and mar kc.d as Annexu re-V 

4,9 That your appl .ir:.:ani t: although rdpeatedly appr'::ache::i the 

rOapondente for grant of benefit: of fi rot financial up 

qredat:ion vide representation dated 0,4,2002, 18.2.2002 

andi 0.3, 2()02 addr ed to the t::i rector Doorda rehan 

t<,endra, Guaha -Lj but i,..inf:rtijriatpl, the responde .... to did 

AA iL0i ki 
]jf 
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not 	take 	any 	initiative 	to consider 	his 	case I or 

financal 	up 	qre.dat:i.an 	and 	no reply 	furnished 	to thu 

eppi 	cant. 	in 	the 	compel 1 mci 	circumst 	rices the 

eppl ic 	nt 	f:ndinq 	rio 	other a1Irnat.Ve 	approaching 

this 	Honb Te Tribunal praying for a direction 	upon the 

respondents to grant 'ii ret 	financial up gradation 

410 That this application 	is made bonafide and fort the ends 

of 	justice 

S. 	Grounds for relief(s) with legal provisiofls. 

.1. For 'that:, 	the appl icant 	i:u 	el. re<iy completed 12 

(tu\'elve) 	veer's se.rvce in 	the month of 	February, 	2:02, 

as such 	he has attained eligibility for grant 	of 	first 

financial up q r adatiori in 	tei me of 0M dated 	9:; 	L) 	... 

5.2 F'::ir that, the ilemorandum dated ::ic1)99 issued by the 

U:partment of Personne.l and Training has al ready been 

implerriented by the / respondents to the other 

si. ml 1 a r 1, y situated errip '1 oyeus I n the same as tab Us hman I: 

working in other cadres.r 

5.3 For that. the next aven'..ie of promotion of the applicant 

is aveilebie to the cadre of Technician fri the pay 

'unIa of Pe. 40c-7000 under 20% departmental quota 

euL:ec't to the avai. l.bili ty of vacanc.i.e.s 

54 For that":, the applicant 	yet considered for any 

prc'moion 	to 	hiqhr.r 	grade 	t,.:ll1 	filing 	at 	th.i 

epplicat 7 ciri, as such, enti. t:Led to the first financial 

i3 &dc&U\ QJ\j; 
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p grade t .i on in the pay ace 1 e of Pa 
	

7 CO 	J. r' 

terms of the O.M. daLed 981999 

.SS For 1ha'L, the applicant 	submitted reriresentet.tona 

r"er:ea't:edly betore the 	I::Irec.Lor - ', 	but 	to no 	i'E,ilt 

56 For that. 	non-"consideration of grant of first 

l'iriencial up gradation Is violr t:.ive of Article 14 and 

6 of the Cons tt:u't:on of Inc.. a. 

Details of remedies exhausted 

1 hat t, he app Ii car'i I: states L ha L he has e,:K hau sted a. 11 the 

remedies a,iai:1.aF::.1,e to him and there Is no of' . her 

alternative and efficacious remedy than to file this 

application. The appi.ic:ant submit Le::.i number of 

represeritat:i.ons to the resporiden ts bu L to no result, 

Flatters not previously filed or pendinci with - any other 

Court.. 

The appLicant further declares that ha had n o t 

r::revIously filed any applic..et: ..on, Writ Petition o rSuit 

before any c,ourt or any other authority or any other 

bench of the Tribunal regarding , the subec:t matter of 

thic.; appl:ication nor any sui:.,.:h eppl...cation fr3. L. 

e'Lii"içi', or Suit is pending before any of Lh€:m 

S. 	Relief(s)_soughtJj 

t.Jrc 	''the frc:'L'; 	and 	C).. rc.;i.A1ii; Larir us 	stated 	a.to/s., the 

applicant humbly 	prays 	'thai:: Your Lordahips 	be 	pleased 

to admit tc[ 5 	appl.icr'I ion, 	call for 	the records 	of the 

c;aae 	er'u ci I ssu e 	riot ice 	to 	the respon den 'La to 	a holA' 	cause 

QIJU 
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as to why the relief(s) sought for in this application 

shall not to granted and on perusal, of the records and 

after hearing the parties on the cause or causes that 

may be shown,• be pleased to grant the following 

relIef (s:1 

9.1 	T"f'iLtiiO r':'ridents 	be directed 	to 	grarit 	first: 

financial up qradat;i.on t c: t he applica nt in the pay 

5ca, is of P.s 4500 7CC:) .1 ri to r rn s of 0 M dated 9.8..1999 

,.rjed by,  that Department of Personnel and frai n J,Fi:. 

(overnmnt of iric!ta 

8..:2 Cosi:s of the application.,  

L3 	Any 	other 	relief(s) to which 	the ap:.:,ticant 	is 	entitled 

as the Honble Tribunal, may deem fit: and proper 

9.. 	Interim order craved for. 

ouririg pende.nc' oft this application, the applicant 

prays for the 'following veil f' 

f::ri(iirf 	dj,:aal 	of 	t 	is application shall. 

not be a bar" to 	consider 	the case 	of the applicant 	for 

firs t'f"inar'icia.l. up gradatIon 	for 	the respondents to the 

scale of 	P.s 	45 O0" 70 0 	in 	to rms 	of 	the 	0 NI dated 

9,8,199 issued by the der:artment of Personnel and 

Training, qove ....nment: of India. 

C14;  
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~ 10 . 	.................... 	...................... 

Thi: app1:iction is f:i]ed throuçi 

Particulars of the 

0. 

L:'aLe of 	sue 

i1I) lss'.ie.d frc'rn 

iv) 	P5/Bb1E: 

List of enc1asures 

tt tec.tfl the Index. 

P0 	GuAehetJ. 
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VERIFICATION 

1. hi - :i. (;I1.i. c;:h1:t:r - \t,, 3)rl 	c:f FiIT 

3ahadur 	L:heLtiy, . aged about. 	35 	yeara,, 	',orking 	as Helper. 

Dc:ordarshar }::fr, do 	hereby ver:fy 	Lhat: L:he 

ts made 	in Paragraph I 	to 4 and 6 t.. 0 	12 	are true to 

IHY knojledqe and those made 	in 	Paragraph 5 	are. 	tr'.ie to my 

lei..1 	advice and 1 have not suppres ed any mLeriai pact. 

6ndl sigI'l i:is 'erif1cationi 	on 	this the 	30th day of 

Signature 
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1 • 	 1. 

Prasar Bharati 
- 	 (Broadcast ing CorporcUon of India) 

Stall rrainij I flStiUtC(TCChfliC) 
All Ii rdift Radio & Door'darshan 

KUKJSWEJ Delhi 110 009. 

No. DE/l-Ielpei/5[l(J)/7001 	
Dated :01.10.2001 

Suhjt : 	
Departmental CoIm1petitiveExan11jratjoforI.ornot. 	of Helper to the post 
of Technicians against 20% Departine;j Quota of the year 2001-2002. 

A Depui triienlal Competitive. Exrninatjon foi, promotion of Helper to the post of 
cclii nicians against 20% Departmental Quota will be hd,611,14.02.2002   (Thirsclay) from 1030 • 	_____________ hours to 1330 moors at (he followuig centres: 

i) 	Dell'ii 	ii) 	Kolkata 	Murnhaj iv) 	Chennaj 	v) 	. GUWChCtI •:',' 	: 	. , ' 

I lie liumber of vacai rcies are as follows  

Zone. 	 Vacanciest 

North Zone 	•' 	

' 	 ' 62 	•' 
SOLIIII 7oi me  19 
West Zone 	 u b' 
East Zone 	 . 43 .• 	 :. 
Please I1o(e that (IlCSe vac -a nctes are4 tenhativeahd may change 

I 	All In 	ii utid ln it 	pflt I t( lIdI 701 rn rxcnpt II 1OSP in Nor (Ii East Region i WIll i pp it IIt ii p 	pncl ye 701 ial 1-1 endqurnr lois 1  It ie car ididates ft oni the North East Regror 1 will appoi for the cxi; nir ration at Guwhati 	I 	I 

I .. 	 •. • 	 •• 	 .• 	 . 	

, 

/1 	The eligibility conditions for e  the. 20% posts . of Teclinician . which are to be lilled by 
Porn iptiori are : I lelpers working in AIR/DD Kendras a) who have completed 11 

	ars of service 
as llel,er as on 01.01.2001 b) Helpers who have pased the Departmental Competitive 
Exai flination WI 1 Y/0 rnirumurn niiar 	in each paper and Practical/interview.  

S 	lIne exninlinalion shall consist of 

i) • 	Iwo theory papers 	 100 marks each H) 	Practical lest/interview 	: 	100 marks 

0 	I lici nay please I.i 	bmomm(1lit to [lie notice of all eligible helpers working at your 
Slalioni/K5iirlm'a/Olfjcp StntioirsfIcen]d,'as/ofrjrcs should send the Fist of willing arid ehgitite 
helpers o r espec live Zonni C I del Enicjiimoer. It tony be rioted tlra t the nmn1es sent to STI(T) 
directly by Line station will riot h considered. 

7 • 	lie 	yllnhim5 ltns alt early beeii Ciret haled in the I riiiinq No 	Bulletin tsno No 32, (.iiiIy..Sppp mit 	r I 999.) and IS also available on S'Fl(i) 	!e hsi te lilIp :1/ed &rca tiOrLvs nit. C 01ff s Ii lain. 	II is 	tiny 	please 	be 	brot ghit 	to 	Il i 	notic 	of 	helpers 	working 	at 	yom ii 

	

tntiflti/I(ppi(I 	/Olfic, 



/ 
	

I 
/1 	• 

)/ 	l•ie 7_p1 C•e[ EngfleClS w 1flfl1B 
the StiOfl concqmned about he oU NUnItJeIS 

O 

(ho c didntns, exact location of the examination centres and other detaUs regarding condUCt of 

pFaCtiCah test. 

9 	

ntimate the nameS of the candidateS along with their 
Zonl Chief Engineer will i 	

roll 

numbers to STI(T) latest by 15.01.2002. 

10. 	
Head of Sttions/O1[iceStnd1 	

in which cndid8teS are at present working should 

send a letter uthoriSing the candidates to appearifl the examination .at,the allotted centre 

together with three specimen signatures of the candidate duly, attested to the Exnfl° 
SuperifltCIC of the concerned centre. The Superintndent of the centre will obtain the 
signatures and verify the sme. Then only he ill allow the candidate to sit in the examin° 

II c 
candidateS must corry with them their identity card ssued by their office throughout tI e 

examination pem iod and produce the same to the Examinati0 Superintendent on demand. 
These instructi011s may please be brought to the notice of the candidates for strict 

comPliflC0 

Receipt of this memo may kindly he 8cnowledged. 
 

(P Vmd9'tI aqr) 

L)u actor (F I Igil iocm U q) 

For Chief EngulOer( I raining) 

tl'ie AIR/UD 
StatioiIs/lKendaS/0fhs/1d/00MC9tL 

2.. 	- CE(NZ), (By name Dr. K
. Si ngh),AlR & DO, Shalajaha Road, N.Delhh110 0  

•  
y name Sh. Mohafladoss) AI & DO Swami Sivananda Sahai, Cheflnai - 

CE(SZ) (B  
600005. - CE(VV'), (By nanie Sh; ftKrishnM) AIR & DO, 101 MK.ROCd Mumha - 00020. 

(By name Sli; 5.P.Nag), AlR & oo', Eden Garden Calcutta - 700001. 

VVUh a roquest to inform all the concerned 	
ir respective Zone. 

3 	
DC All F In C CE(M) LE(P), CE(MR) 	

E(0), Dir (A&F) DE (EDP) Dir(E&R) 

DDA(E), S-IV Section, AkashVaili Bhavafl, Pr' ' flefl Street, New Delh-110OOi. 

4. 	
OG DO, E-ln-C, CE(Sh RK.GUPta), .CE(Sh (,.D.Ba0eree), CE(Sh. AP.SiiTha), 

	V 

SctmOi1 Doorarshan OmrectOl ate1 MandI louc 	
40W Delhi 

5 	
CE(R&.D), AIR'& DO, l.P.ESta,t Newelhi-1lPOO2 
51p1ri t en d ing .Li'igineer Alllndi Radip, Guwallati -781 0Q3. 

u p e rin1enc1i1g Engirieer 00K, Guwahati 781 O03, 

0 	
Slalk)m i Director OH, New Delhi with the request that publicity, be given on RNT 

(message enclosed). 	- 

9 	
pm'nnirli'mt, ARTEE, P.O. Box - 422, New Delhi - 110001. 

10 	
Gei: 3ncrelnry, AlP/DO Technical Employees Associatioll, P0 Box - 736, New Delhi 

110001 

II, 	GeneiCh Secretaiy, AIR/DO E
ng ineering Assoqiatio1, (By name Sli. Deepak Mehirotra), 

Room No. 333 Akanvani Bhavail, New Delhi-i 10001. 

2 	
Ceifll ScmeICFY, AIR/DID SC/ST Employees Welfare Associati01, 2579-2580, Bagichi 

Rnqluiimnlhm 	nm'dar 'I hinna Road, Delhi --1 10001 

13. 	Gm.iam'd File. 
 

For Chief Engineer ( t n raiing) 

' 
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To, 	 •: 	 • 	• 

The Director, 
• 	 Doordars-iariKendra,:, 	

:..-•- 
R.G.Baruah'Road, A. 

Career progee8sio (AC)aohemea5 1ai&down - under 
• 	 DP afld.T.o.MNo35O34/i/97..Estt (D) dated 98.99.10 

• 	 p' 
Sir, 	 C 

fel t 

• 	Mótjhüintlyand respecrful1yrbeg:to etate that 
I have been,,wox'king;aa Helper1uriderthis depirtrnent for 

eted71i? yeár ;of,service 
as helpezinh thó",fiat' week of £ebrua'ry 2OO2' and Caa such. 
I amer1titläi2qrfjcrjancjii upgrádatioi 'udor. the ACP 

I• 	 scheme 
4(( 	

X 

•LL 	 Arf I 
' •••' 

I would'therefor pray'bonour kindly to grant 
me financial upgradationbygrantjngme higher oale of 
pay ae per the abo7eirnentione& , scheie and for thia dot of 
youx kindneas I haUtremairi ever grateiiJ. to y6ut. 

•\' 	
: 	

LfJ 1. 	 • 

4 f 	C 

Dated, 18/02/2002Y:- 	 Yours faithfully 
, 	

j 	

C• 44 	 - 

	

C 	

I 

I 	 -  

	

• A 	 Helper 

IL 

	

.1 	 •' 	 .• 	 • 

* • 	 .-• 	
•- 	.,;: 	•• 	 S 	 Is' 
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-, 
To, 
The Director, 
Dooxiarshan Kendra, 
R0G.B,Road, 	. 	. 	 . 
th2wahati240 

Subject : Prayer for Financjal Upgradation under Assured 
carrer progression (AC?) . sohen as. )aid down under 
D? & T.O.M. No0 35034/1797'-Estt (D) dated 090699 

Sir, 	 . 
With reference toMY  earlier application dated 18022002 0  

most humbly and respectfully I beg to state that I have been working 

as Helper under this detment for pretty long years and have completed 

12 years of service.as helper in the Lust week of February, 2002 and 
as such I am eitit1ed to financial upgradation under the ACP scheme 

iid down by the Go1ernment0 

I would therefore pray the honour.to kindly grt me 
financial upgradation. by granting me higher scae of pay as pe r the 
above mentioned scheme and for this act ofkindness .1 shaliremairi 
ever grateful to you0 

Yours faithf4jly, 

.... 

Helper DDK, 
Ouwahati0 

	

Date : 18032002 	 ... 



9 	
Pt 

	 V 

Remiridex'-Zi 

To 
The Director, 
Doordarshan Kertdra, 
R.G.Baruah Road, 
Guwahatio24o 

Sub: Regarding benefits under AC? scheme. 

Ref Q.I. Déptt. of per. and Trg. O.M.. 	No. 35034/1/97att (t 
dated 9.8.99 9  office memoréndum No35034/1/9 Estt.(D) 
(vol.4) dated 10.2.2000 9  G.I. M.H.AO Ltr. No. U 14012/ 

4/2000 GOP dated 18.10.2000 and O.M. N.35034/1/9 Estt (D) 
(Vol.4) dated 18,7.2001. 

Sir, 

With reference to the my earlier applications dated 

18.02.2002 9  and 18.3.2002 9  I have the honour to inform you 
that I had joined in this department on 9theb990 as 

helper and I am still working in the same pay scale. 

That as reference mentioned above I am entitled 
for the benefit of my next promotiQn4m3x Pay ecale 

under AC? scme i.e. 45007000 as I do have completed more 
than 12 years in one pay scale, 

I would therefore pray the honour, to  kindly grant 
me financial upgradation by granting me higher scale of pay 
as per the above mentioned scheme and for ts act of kindness 
I shall remain ever grateful to you, 

hanking you, 

Yours Zaithfully,  

8420, 	
( 

A .B.Chetry) 
Helper, 

DDK, Guwahati.24 


